$I TEM NO 95 REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (C No(s). 6150/2016
M S MALAYAG RI SANDAL WOOD O L DI STI LLERY THROUGH | TS PARTNER
Petitioner(s)
VERSUS
STATE OF U.P. AND ORS. Respondent ( s)
(with interimrelief and office report)
Date : 11/04/2016 This petition was called on for hearing today.
For Petitioner(s) M . Ni pun CGoel , Adv.
Ms. Bharti Tyagi, Adv.

For Respondent (s) M . V. Sushant CGupt a, Adv.
M . Musht ag Ahnmad, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
M . Musht aq Ahrmed , Ld. counsel undert akes to appear for t he
respondent Nos.2 & 3. He seeks and is given two weeks tinme to file
t he vakal at nama and four weeks tine to file the counter affidavit.
Ld. counsel for t he petitioner is directed to serve t he copy of
pl eadi ng to t he sai d respondents wi t hin one week after filing t he
vakal at nama. Awai t t he return of t he service of notice al r eady
issued to the other respondents.
List the matter again on 08.07.2016.
(M V RAMESH)
Regi strar
SB



